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MADHYA PRADESH BILL
NO. 6 OF 2026

THE BHARTIYA NAGARIK SURAKSHA SANHITA (MADHYA PRADESH
SANSHODHAN) VIDHYEAK, 2026

A Bill to amend the Bhartiya Nagarik Suraksha Sanhita, 2023 in its application to the State
of Madhya Pradesh.

Be it enacted by the Madhya Pradesh Legislature in the seventy seventh year of the
Republic of India as follows:-
Short title and . : : . .
. Ofnrm:; cee :1 L1 1.(1) This Act may be called the Bhartiya Nagarik Suraksha Sanhita (Madhya Pradesh
Sanshodhan) Adhiniyam, 2026.

(2) It shall come into force from the date of its publication in the official Gazette.

’é::let‘r‘;ilm::tt 1:: 2. The Bhartiya Nagarik Suraksha Sanhita, 2023 (No. 46 of 2023) shall, in its

46 of 2023 its application to the State of Madhya Pradesh, be amended in the manner hereinafter
application to provided.

the State of

Madhya

Pradesh.

Py GGG O 3. In sub-section (2) of Section 359 of the principal Act, in the table below,- (i) in

Section 359. ; ; ; 4
column 1, 2 and 3, after Section 82 (1) and entries relating thereto, the following

Section and entries relating thereto shall be inserted, namely :-

] 2 3
"Husband or relative of 85 The woman subjected to cruelty:
Husband of a woman Provided that a minimum
subjecting her to cruelty. period of six months shall have

elapsed from the date of regis-
tration of First Information
Report and the court, if satisfied
that the compounding is in the
interest of that woman, may
accept the application.”;

(ii) incolumn 1,2 and 3. after Section 135 and entries relating thereto, the following
sections and entries relating thereto shall be inserted, namely :-

1 2 3
“Rioting 191(2) The person against whom the
force or violence is used at the
time of committing the offence:

Provided that the accused is
not charged with other offence,
which is not compoundable.

Obscene acts or use 296 The person to whose annoyance
of obscene words. Obscene acts were done or
obscene words were used .".
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STATEMENT OF OBJECTS AND REASONS

Whereas, the Central Government has enacted the Bhartiya Nagarik Suraksha Sanhita, 2023 (No. 46
0f 2023), which has come in to force from 1% day of July, 2024. At present offences under Sections 85, 191 and
296 of the Bhartiya Nyaya Sanhita, 2023 (No. 45 0f 2023) are not compoundable, leading to prolonged litigation
and increased burden on the courts. It is felt necessary to make the offences under above sections compound-
able, because prior to the enactment of Bhartiya Nyaya Sanhita, 2023, the Criminal Law (Madhya Pradesh)
Amendment Act, 2019 (No. 13 of 2022) had made certain petty offences compoundable under Section 320 of
the Code of Criminal Procedure, 1973, facilitating amicable settlements and reducing judicial backlog, subject to
the condition, that accused is not charged with other offences which is not compoundable with the permission of
the Court. This shall give relief to the litigants and shall also help in reducing the number of pending cases in
various courts.

2. It is, therefore, considered suitable to amend Section 359 of the Bhartiya Nagarik Suraksha
Sanhita, 2023, in its application to the State of Madhya Pradesh.

3. Hence this Bill.

Bhopal : GOUTAM TETWAL
Dated The 18" July, 2026. MEMBER-IN-CHARGE.
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